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SriniftUD, Dr. P. 
Subharaman, Sbri C. 
Subramanyam. Shri T. 
Sumat Prasad. Shri 
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Tiwary, Sbri D. N. 
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Plttabhi Raman, Sbri C. R. 
Pillai, Sbrl Nat.rajl 
Pr.bhabr I 8hri Naval 
Prltap Sin .... Shri 
R.~ Singb, 8bri 
Ro!, Shrilmli Sabodnboi 

Saraf. Shri Sham La! 
Satyabhama Devi, Shrimali 
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Ti wary, Sbri R. S. 
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Uiker. Shri 

Sbrc. Narayan D .. , Sbri Varma, Shri Ravindra 
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Ita 0, Shrl Thirumal! SiDgh Sbrl R. P. 

Mr. Speaker; The question is: ~ 

"That the Bill further to amend 
the Constitution Of India be taken 

Shrl R. G. Dubey (Bijapur North): 
My machine has not worked. 

Shrl A. P. Jain (Tumkur): My 
vote has not been recorded. 

Shrl U. M. Trivedi; My vote has 

Vida ••• Shri B. P. 

GOVERNMENT SERVANTS (BAN 
ON SERVICE AFTER RETIREMENT) 

BILL, 1963 by Shri R. G. Dubey. 

Shrl R. G. Dubey (Bijapur North): 
beg to move: 

''That the Bill to enforce ban 
on employees of the Government 
of India from entering into ser
vice in private undertakings after 
their retirement be taken into 
consideration". 

also not been recorded. The object of my Bill Is very sim-
Shrl K. C. Jena rose- pIe ..... 

Mr. Speaker; He did not try. 

Shrl U. M. Trivedi (Mandasaur): 
could not push It. 

Mr. Speaker; Those hoft. Members 
whose votes have not been recorded 
may say so. I would take them into 
account if the result is going to be 

.1tIaterially afl'ecled by them. 

The result of the division is; Ayes 
37; Noes 118. The 'Noes' have it; the 
'Noes' have it 

The motion is not eanied by a 
majority of the total membership of 
the House and by. a majOl"ity of not 
}e.u than two-thirds of the Members 
present and votin·g. Therefore, the 
motion is not adopted. 

The motioft .U)CII MQAtived. 

Mr, Speaker; We will hear him 
next time. 

16. 25 bra. 

CALLING A'ITENTION TO MATl'ER 
OF URGENT PUBLIC IMPORT
ANCE 

REPoRTED STATEMENT OF THE CHIEP 
MINISTER OF WEST BENGAL re; REHA-

BILITATION OF DISPLACED PERsONS. 

Shri S. M. Banerjee (Kanpur): I 
call the attention of the Minister of 
Works, Housing and Rehabilitation to 
the following matter of urgent pub
lic importance, and request that be 
may make a statement thereon; 

The reported statement of the 
Chief Minister of Wes~ Bengal In 


